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compensation should be given, mnot
what happened, what didn’t happen.
Mr. Gurupadaswamy, please confine
your self to the compensation.

SHRI M. VINCENT: We demand...
(Interruptions)

THE DEPUTY CHAIRMAN: I do
not permit; what you say will not go
on record. Please sit down. I have
to run this House in a proper order.

SHR] M. VINCENT: He js speaking
against. ..

THE DEPUTY
him' speak.

CHAIRMAN. Let
Please don’t{ interrupt.

CHRI M. S. GURUPADASWAMY:
Some assessment has already been
made about damage causeq in Kar-
nataka; compensation has been given
by the Government of Karnataka.
Many properties which were looted
are being returned. If more compen.
sation is necessary, that should also
be given. 1 am a party to that. It
should be given.

SHRI V. NARAYANASAMY: Ade-
quate compensation was not given.

SHRI M. S. GURUPADASWAMY
It should be given. I agree with you.

THE DEPUTY CHAIRMAN: Mr
Gurupadaswamy, pleage conclude. I
have got 11 Special Mentions.

SHR] M. S. GURUPADASWAMY:
Therefore, I appeal to al) the Tami.
lians who have gone out of Karnataka
to come back and settle qown there.
It is our duty, it is the duty of the
Government of Karnataka, to give
them security, protection. (Interrup-
tion), Mr. Ramachandran, please,
let me speak. Likewise, the same
thing should apply to the Govern-
ment of Tamil Nadu also.

Madam, that Government of Kar-
nataka hag constituted a Commission
of Inquiry. They demanded a Com-
mission of Inquiry. A, Commission
of Imquiry hag been constituted. I
think, within a short time, thé Com-
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mission of Inquiry will submit its re-
port. After the Cogimission of Inquiry
submits its report, the Government of
Karnataka will consider that report
and suitable action appropriate action,
will be tken on that. But | would
submit. ..

THE DEPUTY CHAIRMAN. Dr.
Bapu Kaldate.

SHR] M. S. GURUPADASWAMY:
But I would submit that the Cauvery
water dispute has got to be settled
amicably, through negotiations, only.
It cannot be settled by raising a dis-
pute on the issue. It has got. to be
settled by negotiations, by talks. I
appreciate. ..

THE DEPUTY CHAIRMAN: Dr.
Bapu Kaldate.

SHR] M. S. GURUPADASWAMY:
1 appreciate the efforts made by the
Prime Minister in this regard. The
Prime Ministey should continue the
effortg and bring about a settlement
of the dispuate amicably, through
negotiations.

Reported move to privatise Alr India
and Indian Airlines
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SHRI S. JAIPAL REDDY (Andhra
Pradesh): Madam, Dr. Bapu Kaldate’s

aircraff is still flying.

THE DEPUTY <CHAIRMAN: It
should not crashland. His Special
Mention is about Air India and Indian
Airlines. He has not reached that.

THE MINISTER OF HUMAN' 'RE.
SOURCE DEVELOPMENT (SHRI
ARJUN SINGH): Madam, his aircraft
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can fly without fuel also.

DR. BAPU KALDATE. He is giv-
ing me ‘fuel’.

THE DEPUTY CHAIRMAN. You

are gliding.
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Harassment of the ‘1984 Riot victims
by Naticnalised Banks

SARDAR JAGJIT SINGH
AURORA (Punjab): Madam, Deputy
Chairman, I would like to draw the
attention of this august House to
the victims of November 1984
killings. After a great ‘deal of effort
it was decided that those people who
have suffered a tremendous amount of
loss would be given loans. The pre-
vious loan taken by them had alse
to be paid with intcrest. Now they
have two loans to pay. Most of them
found it impossible td pay back both
the loang including inter=st. There-
fore, on their request it was said
that the Reserve Bank would go into
the matter and decide what should
be done, The Reserve Bank issued
instructions to other banks to please
go into each casc¢ and see for your-
self in which way you can help.
Unfortunately, that advice has been
put into practice by ad hoc system.
Some banks have been more generous
the others, and today we find that
certain bank managers have been
extremely tough, they have started
cases inthe court and they are trying
to attach the property of those who
have failed to pay back thc loans and
the interest. On further representa-
tion, the Government has decided to
constitute a committee to decide on
the modalities, how these loans can
be paid and what assistance can be
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given to thise people who had bor-
rowed the loan.

There are a number of . banks
which have started court cases .for
forceable recovery which is going to
ruin a large number of people. So,
T request the Government, through
you Madam, that they should issue
instructiong that all such cases would
be iwited for the time being till the
Committee has given its report and
the Government has lzsued instrue-
tions based on that report. Until
then tho cases should not be procead-
ed with or withdrawn. if necessary.

Need to expedile construction of
Houses financed by LIC in Jodh-
pur under Public Housing
Scheme
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